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different State*. elhi follows the Purtjab 
Jail  Manual. Para 969 of the aforesaid 
manual  prescribed the  following space 
per prisoner :

(i) Ward Workshop   . 45 sq. ft.

(ii) Cells .   .   ,   . 96 sq. ft.

tiii) Hospital  .   .   .54sq.fi.

Resides as per para 583, every latrine 
should contain accommodation in the 
propartion of one seat to every six pri
soners and washing place continuous to 
etch latrine should have one compartment 
l> ecry four latrine seats. There are 
fyt2 latrines and >oo  washing places, 
including  374 latrines and  an  equal 
number of washing places in the Cells, 
in the Central Jail, Tihar.

Import of Cement and Timber

10304.   SHRI  JANAR HANA 
POOJAR : Will the Minister of 
IV IOTR be pleaied to state :

(a) whether overnment propose to 
import cement and timber during 1979  
and

(b) if so, tiie quantity of each item to 
H> imported, countries from where to be 
imported and value 

THE MINISTER OF STATE IN THE 
MINISTR OF IN USTR  (SH*I 
JA AMBI   PRASA   A AV) :
(a) and (b). uring 1078-79 a quantity of 
1*54 million tonnes of Cement wsh im 
ported from Japan, North Korea, Poland, 
Rumania and South  Korea on rate* 
varying from U.S.  54- 71 to 67* 50 per 
tonne (C F). overnment have decided 
to import about 2  million  tonnes of 
C’-mnt during 1979-flo.  Timber  w 
allowed for import under Item 21 of 
Ain xire I t* Appendi-19 of the Import 
Policy  1979-80. Theicforc, it could foe 
imported for the purpose of manufacture 
of goods of replenishment of the material 
used in the nunuf cture of goods or both 
for execution of export orders, with customs 
duty txrraplion.  The quantity   and 
value uf import duiiug 1979, could  only 
h** indicated after end 0 tlir year when 
the artual impoii Uas taken plac"

U3ti hn.
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(Interruptions)**

MR. SPEAKER :  Why should we 
adopt a procedure for raising something 
without giving notice  1 dont know this.

Interruptions)**

MR. SPEAKER :  ont record.

Intfrruplions) *

MR. SPEAKER :  Papets to be laid. 
Shri eorge Fernandes.

 3a hra.

PAPERS LAI ON THE TABLE

Imported Cement Control (Amend
ment) Order, 1979, and Review and 
Annual Report or Heavy ENorNKfciKn 
Corporation Ltd., Ranchi, voh 1977-78

THE MINISTER  OF IN tftVR 
SHRI   EOR E   FERNAN ES) 
 beg to lay on the Table  .

(1) A copy of the Imported Cement 
Control (Amendment) Order, 1979, 
(Hindi and English Versions) pub
lished in Notification No.  S.O. 
198 (R) in Qasiette of India dated 
the 9th April,  1979, under sub
section (6) of section 3 of the Essen
tial Commodities Art, 1955. Placed 
in Library, Sir No* LT-413579,

() A copy each of the following papers 
(Hindi and English version*) nndet 
sub-section (1) of section 619A of the 
Companies Act, nĵb :—

(i) Review by the overnment on 
riie working of the Heavy En
gineering  Corporation  Limited, 
Ranchi, for the year 1977-78

(ii) Annual Report of the Heavy 
Engineering Corporation Limited, 
Ranchi for the year 1977-78 along 
with the Audited Accounts ami 
the comments of the omptroTfty 
and Auditor  eneral  meretMu 
Plaetd  n Library,  Set  No.

.nil.... .................. iMIttlftflOti 11*111
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SHRI PURNANARA AN  SINHA 
(Tepur) :  1  have  written to  you.
This is about my right to speak in my 
language.

MR. SPEAKER : 1 will look into it. 
We have nut yet been able to do it.

Shri Mandal.

SlKlI (iUR WAKAS  BoAW (CO-OPIAiION 
op Memhlrs) Amend wlni, Hulls,  1979

THE  MINISTER  OF  STATE  IN 
THE MINISTR OF HOME AFFAIRS 
(SHRI  HANJK  LAE  MAN AL) : 
I b  to lay wn the Table a copy of the 
bikh uidwaias omiI  (Co-opution of 
Mnnb*is) Amendment Rules, ic)7q (Hindi 
and English vt rsions) publish* d in Noti- 
iiciiion No. .S.R. 270 (1.) in aette 
of India dited (he ôth. Apnl.   under
sub sen ion Ij) of stclimi 1̂6 of the Sikh 
mdvv.it ts ei, tn I.ibrary.

No. 1T- 13770.J

si 3̂ hrs.

RE  UESTION  OF  PRIVILE E

SHRI  .   M.   BAN AT WAT.LA 
(Ponnani) :  bii, I lise  on a point of 
01 der.

MR. SPEAKER : What  is the point 
of order 

SHRI . M. BANATWALLA :  Sir, 
two days bade--011  71b May—1 had
guen you a notice of breach of privilege 
by  r.   Chundet   for   misquoting 
r. Khusro, Vice-Chancellor.

MR. SPEAKER :   Mr. Banatwalla.
I havr called for his comments.  The 
procedure is this.  The well-established 
procedure is this.

SHRI . M. BANATWALLA :  Sir, 
 am not at all going into the merits. 
I thank you, Mr. Speaker, veiy much 
for informing me just now that you have 
asked for the comments  of  the hon. 
Minister.

In this connection, Sir, may I draw 
y ur kind attention to Rule asra read with 
Rule a4 (ii) 

Now Sir, my question of breach of 
P jvilcge in this.  The  hon.  Minister 
ftjsqûte4 Or. Khusro a having welcomed 
Aligarh Muslim University Amendment

MR.  SPEAKER : We can only dccidc 
after getting his reply.  Please hear me for 
a minute. Thr noimal procedure whicli 
ias been established right fiom iqjo is 
this.  Whenevci  a  privilege notice  is 
given acfainst a Membci  of Parliament 
then yc call foi the comments first.  This 
is the case not onl in resput of Members 
of Pat 1 iament but even in lespect of news- 
papeis foi  that  matter.  Therefore, wc 
always call for the comments and there
after we consider the matter.  This is our 
well-established  practice  Tluiefoie,  I 
am adopting this procediuc.

SHRI . M. BANATWALLA   Thank 
ytu  verv  much  but...........

MR. SPEAKER   ou are not the 
only  person.  Theie  are  oihcrs  also.

SHRI CHI1TA BASU tosC...........

MR.  SPEAKER    ou  hare  aHo 
gicn.

SHRI  M BANATWALIA   My 
point is this  Rul 224 (ii) sp*ifically 
states that tins is to be a matter of icccnl 
oecurtence.  Now, Sir. the question that 
1 laiscdisa mattn ol rcccu occurfeme .

MR. SPEAKER :  Nobody denied it.

SHRI  .  M.  BANATWALLA  : 
Therefore, my point is. theie should not 
be an undue delav in this matter.

MR. SPEAKER : There is 110 undue 
delay.

SHRI . M. BANATWALIA : The 
unrest among students  is  continuing. 
Even todav, there is a massive demons- 
tiation.  The position  of the  Vice- 
chancellor is Compromised. Ihe point 
of time and dela scuttles the issue.

SHRI PURNANARA AN SINHA: I 
dont know why there is no arrangement 
so that I may speak in my own lan
guage.

(Inter) uptions)

MR. SPEKAER: I cannot understand 
senior Members not following the rules.

(Interruptions)

SHRI  PURNANARA AN  SINHA: 
There should be some arrangement, Sir.

MR. SPEAKER: Mr. Puitianarayao 
Sinha, we called for applications. We held 
a test. Unfortunately we could not gel 
any person. That is the position.


